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SHRI C. P. N. SINGH: This Ques-
tion does not really relate to the main 
question. But I may inform him that 
it was not because of tbe shortage of 
any -particular item but because of 
certain technical difficulties in the very 
system of that plant, not in the atomic 
energy system or the sophisticated 
technology, but in the turbines. All 
those things have now been looked 
into. There were certain leaks in the 
pipes which were also plugged. So 
far as the technology for generation of 
pow.er by atomic energy is concerned, I 
am glad to inform you that after Rajas--
that RAP I, RAP 2 is today generating 
power, and we have put it on to the 
grid, which is working very satisfac-
torily. 

SHRI MOOL CHAND DAGA: For 
your information, I may tell you that. 
it is not working at all nowadays. 
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SR1U YOGD1J)BA MAKWANA: CaD 
you I)e1'ID1t .. to apeak in _lisb? 
If: is beeauae he 888 in H1Dd1 I have to 
repQr 1D HiDdJ.. 
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DR. KARAN SINGH: There seems 
to be some confusion on this ""'latter. 
There are two difterent points inv.olv-
ed. One is. the people of Ladakh alter 
a prolonged agitation and after manY 
years of suffering from a sense of 
grievance came to an a r m~nt with 
the statement. We understand the 
State Government alreed that the 
request of the people of Ladakh to be 
treated as Scheduled Tribes would be 
forwarded to the Government of Indla. 
Therefore. the question is, has that re-
quest been forwarded to the Govern-
ment of India? Keeping in view the 
importance of this matter and the 
growing unrest among the people ?f 
Ladakh, will the Government of ~n ~ 
move expeditiously ana when WIll It 
move? 

ne second POint il that there axe 
other castes and tribes. Apart from 
Ladaldes in the Jammu reaiOD, there 
are Gaddis. Guiars, Bakarwall. They 



1', 
have a lon& standiDC demand tor beiaI 
induded in tbe SCheduled Tribes. Will 
1he bon. Minister say, what is happeD-
inc with regard to Ladaldes and what 
is bappenin, with reard to other 
castel requests for reservations? 

SHBl YOGENDRA MAKWANA: We 
bave not received any proposal trom 
the State Government. This is the reply 
10 1he first part of the question of the 
hone Member. 

1 have received a memorandum from 
the people of Ladakh. The deputation 
came to me and \hey have given a re-
presentation. 

DR. KARAN SINGH: Has the State 
Government not sent you the request? 

SHRI YOGENDRA MAKWANA: No. 
It is from the people of Ladakh. We 
have transmitted it to the State Gov-
ernment for their comment. But so 
rar we have not received any reply 
from them. 

DR. KARAN SINGH: The agitation 
was against the state Government. 
What is the use of sending it to the . 
State Government? 

SliRI YOGENDRA MAKWANA: 
Whatever the facts are with me, I am 
placing it before the House. So far the 
State Government has not given allY 
reply and they have asked for some 
time for giving the reply. 

'So far as the castes are concerned, 
it is Article 341 of the Constitution 
Which bas to be extended to the State 
of Jammu and Kaslunir. So, the castes 
are there whiOh are specified under the 
Presidential Order. SO far as the 
Scbeduled Tribes are concerned, Arti .. 
cle 342 has to be extended to the State 
of Jammu and Kashmir. For that cer .. 
tain fonnalities are to be adopted. We 
have to consult the State Government. 
9J.'hat consultation is going on. What \II,'e 
have primarily received from the people 
of Ladakh, has been sent to the state 
Government tor their comments. 

So far as difterent castes and tribes 
Ilfe concerned the hon. Member bu 

liven eeriam ~ Previouw, tile-
Lakur Committee was a nt~ which 
hal Siven the Dames of Bakarwala. 
GUjars, Gaddis, Sbippjs, Baziaar. and 
Sans! .. 

One of the ANoeiatiou of the \Sche-
duled castes also suaeJtad the lla.mes 
-Ladakies, Gujars, Bakarwala, Gaddia. 
Sbippis, Baztgars. Sansis, Mazabbi, GeB 
Molgi and Nadiala. 

SHRI P. NAMGYAL; We are told bY 
the chairman of the Cabinet S\lt)., 
Committee Shri D. D. Thakur who is 
also Jammu and Kas1unir Finanee 
Minister and wb.o visited. last winter 
to settle the ai t ~i  problem of 
Ladakh. The Finance Minister came 
here yesterday aDd specifically told me 
that the Jammu and Kashmir Govern-
ment had recommended and submitted 
to the Central Government the applica-
tion order for applying tbe Fifth Sche-
dule of the Constitution to Ladakh SO 
that the people of Ladakh are declared 
as Scheduled Tlibu. I Would like to 
know i a ~ ~ m. the bon. Minla-
ter what are the specific recommenda .. 
tions? Are you going to declare tbe 
people in this area as Scheduled Tribes? 
You have mentioned something about 
the change in legistcftion. I do not 
think any change in legislation is ~ 
quired. This t i~ .. cgmes under Arti-
cle 370. Applic:ation' Order is nece&-
sary for which onlY-the consent at the 
State Government ~r ir . So, I 
wou1d like to know when tbe Govern'" 
ment will take"1i deeiSion and what are 
the specific recommendations of the 
State Government are. 

SHRI YOGENDRA MAKWANA= 
have repeatedly replied to the h ~ 

Members that I have not received an1 
letter or any recommendation from thf 
State Government. Whatever 1 bav 
received is the memorandum from. the 
people of a a h~ 1'he bon. MembeJ 
of Parliament from Ladakh was· also 
present. They had given it to me and 
to the Prime Minister. We bave sent 
tbe representation to the state Govern-
ment for their cOi.nments. As I said 
earlier, the State Government has re-
quested somE' more time for giving their 
comments. 



As tar as the lavlls concerMd, I have 
already stated that article 311 is al-
ready extended to the State-oCf Jam1l*l 
and Kashmir and article 342 is to be 
extended for this purpose. For tbert, 
certain formalities are to be done. We 
are to primarily consult the State GQ\.-
el"nment !regarding the memorandum 
wbicb has been submitted to the Gov· 
emment. We are awaiting their corr,-
ments. 

SHRI P. NAMGYAL: Has the Pnme 
Minister received any such Communi-
cation from the state Govemment? 

SHE! YOGENDRA MAKWANA: ! 
will enquire. 

Paper for Educational ~r 

*812. SHRI AJOY BISWAS= WITl the 
Minister of IND'USTRY be pleased to 
state: 

(a) whether Government have ISSuea 
any order to paper industry regardIng 
30 per cent priority production to meet 
needs ot educational t ~  

(b) 1f so, how many manufacturers 
are not complying with the order; and 

(c) what steps Government arc going 
to take against the violaters? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRY (SHRI 
P. A. SANGMA): (a) In accordance 
with the provisions of the Paper \lte-
gulation of Production) Order, 197ts cer-
t6"n categories of manuiacturerb arc 
required to manufacture, in respect of 
every month or quarter, white printIng 
paper to the extent of atleast ;iO per 
cent of the total quantity of paper and 
paper board manufactured auring the 
month of quarter, as the case may be. 

(b) Most of the manufacturers have 
been defaultin.g at one time or the other 
in respect of the ~ ti n of white 
printing paper. 

(c) The performance of tbe mills is 
bebll reviewed frOm time to time ~n  
dlscusaions are ~ beld with tile 

riUIaulactu-. te etIIIUe eompliance" 
wit); pl'O'ri*'ns of .. anter. 

SHal AJOY BtSWAS: It is a se-
lions matter tIIat alaoat aU the 
paper manufactaNl'S are not com.ply-
ing with the Order of the Govern-
ment. As a tEsUt of that, the sbt .. 
dents and the educational institutions. 
are facing a serious crisis. So, my 
speciftc QUestion is: What waa the 
total demand of white printin. paper 
in 1980, what was the total quota 
fixed for the paper industry for the 
manufacture of white printing paper 
for 1980 and for the period. fro:sa 
January, 1981 to March, 1981 and the-
total quantity of white printing 
paper produced by them in compli-
ance with the Regulation of Produc-
tion Order of 1978? 

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRl CHARANJIT CHANANA): As 
far as the question of complianCe of 
the order is concerned, a few of the 
mills had gone to the court. The 
matter was sub judice. r called a 
meeting of the paper manufacturers 
and, my request, they withdrew from 
the courts the writs which they had 
procure1 from the Calcutta High 
Court. 

As regards the han. Member'S 
question as to the cris!s in paper in-
dustry, it is not true. What was 
lacking at that time was the rationa-
lisation of distribution of white 
printing paper. WhiC'hever the state 
the hon. Member refers to, wherever 
there is a crisis, he is welcome to 
bring that to my notice. As far as 
OUr information goes, there is no 
crisis as far as the supply of wbite 
printing paper is concerned. As far 
as the demand of paper is concerned, 
the total demand is 11.5 lakh tonnes. 
The supply of white printing paper 
for the t n ~ for educational pur .. 
poses, is 1,07,875 tonnes. Prior to 
that, tl\e suppfy in 1979-80 w" hilh-
er and, in 1978-79, was also higher. 
But after the meeting with the Edu-
eattcm Miftistry, p8l)er a~r r  

&Bd the ~a~ GCMmlments repre.... 




